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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

NOTIFICA TION

New Delhi, the 22nd April, 2014

G.S.R. 287(E).-Whereas the draft rules further to amend the Central Motor Vehicles Rules, 1989,
were published, as required under section 110 of the Motor Vehicles Act, 1988 (59 of 1988) vide notification
of the Government of India in the Ministry of Road Transport and Highways number G.S.R. 692(E), dated
17th October, 2013, in the Gazette of India, Extraordinary, Part II, Section 3, sub-section (i) inviting
objections and suggestions from all persons likely to be affected thereby before the expiry of the period of
thirty days from the date on which copies of the Gazette containing the said notification were made available
to the public;

And, whereas, copies of the said Gazette notification were made available to the public on 17th
October, 2013;

And, whereas, suggestions received from the public in respect of the said draft rules have been
considered by the Central Government;

Now, therefore, in exercise of the powers conferred by Section 110 of the Motor Vehicles Act, 1988
(59 of 1988), the Central Government hereby makes the following rules further to amend the Central Motor
Vehicles Rules, 1989, namely:-

1. (1) These rules may be called the Central Motor Vehicles ( 4th Amendment) Rules, 2014.

(2) Save as otherwise provided in these rules, they shall come into force on the date of their final
publication in the Official Gazette.

2. In the Central Motor Vehicles Rules, 1989 (hereafter referred as the said rules), in rule 125C, for sub
rule (1), the following shall be substituted, namely:-

"(1) On and after the 1st day of October, 2014, the testing and approval for body building of new
models of buses with seating capacity of 13 or more passengers excluding driver shall be in accordance
with AIS:052 (Revision 1)-2008, as amended from time to time, for vehicles mentioned therein, till the
corresponding BIS specifications are notified under the Bureau of Indian Standards Act, 1986 (63 of
1986):

Provided that the provisions of this rule shall be applicable to the existing models of buses
with seating capacity 13 or more passengers excluding driver on and after the 1st day of April, 2015";

3. In the said rules, in Form 22-A,-

(i) for "[Refer Rules 47(g), 115, 124(2), 126A and 127(1), 127(2)]", the following shall be substituted,
namely:-

"[See rules 47(g), 115, 124(2), 125C*, 126A, 127],,;

(ii) for PART-II, the following shall be substituted, namely:-

"PART-II

(To be issued by the body builder)

Certified that the body of the following vehicle has been fabricated by us and the same complies with
the provisions of the Motor Vehicles Act, 1988, and the rules made there under:

1. Brand name of the vehicle, _

2. Chassis No. _

3. Engine No.lMotor No. _

*4. Bus Body Builder Accreditation Certificate Number Date, Valid up to
date _
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*5. Bus Body Type Approval Certificate Number Date issued by the

approving Test Agency.

* Applicable for buses only

(Signature of the body builder)
[Form 22-A Part II shall be issued with the signature of the body builder duly printed in the Form itself by
affixing facsimile signature in ink under the hand and seal of the body builder.]

Note:- PART-II shall be applicable for new model of buses on and after the 1st October, 2014 and for the
existing model of buses, on and after the 1st day of April, 2015."

[F. No. RT-II028/02/2013-MVL]

SANJAY BANDOPADHYAYA, Jt. Secy.

Note: - The principal rules were published vide number G.S.R. 590(E), dated the 2nd June, 1989 and last
amended vide number G.S.R. 277(E), dated the 11th April, 2014.
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